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Tabourers and in that capacity, they have completed 248 days
in a calendar year. The only prayer in this application s
that the respondents be directed to consider their cates Far

regularisation in view of the scheme prepared by the Telecon

Department.

In their counter affidavit, the respondents  state
that the petitioners were envaged as casual  Tabourers only
wheq there was work for them and they wer engaged on  daily
rated wages. They have also stated that none of  the

petitioners worked for 240 days continously in two consecutive

years.
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1t is not disputed that there is a scheme. The

authority concerned shall consider the case of the petitioners

in the light of the scheme. The authority concerned shall act

expeditiously.

Wwith this direction, the petition is disposéd of

finally. No order as to costs. \
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